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lition of the practice of employing
casual labour in the Railways be
teken into consideration”.

SHRI S§. P. BHATTACHARYYA (Ulu-
: Mr. Chairman, Sir, I fully support
brought forward by Shri Kachwai.
bour are suffering for a long time.
been before the Govern-

BEE
§§EE

E§§§=

i officers.
is the internal circular issued by the Rail-
y Board or the Minister but their appeals
not granted. That is the situation. They
be compelled to follow the locomen
you do not do this now. You think that
the casual labourers are distributed through-
out India and so you are unable to hear
their grievances. If you go on allowing
them to be casual labourers for ever, I am
sure their capacity of tolerance is bound
to come to and end. This you must under-
stand.

£53°%

=N

Before such a situation comes about, with
his rationality and reasonableness and his
proposed and declared policy, the hon.
Minister must give permanency of service
to the casual labourers and thereby set an
example to the other industries. Otherwise,
how can we stop this system in other
industries, such as the jute industry, for
example? There are about 2.50 lakhs
of jute workers in West Bengal, and about
50,000 in UP, Bihar and Andhra, making

i
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DR. RANEN SEN (Barasat): I sup-
port this Bill which has been moved by
Shri Kachwal, He has very eloquentﬁlyand
sometimeos irrelevantly spoken on this Bill,
but I accept the underlying spirit and prin-
ciple behind the Bill.

PROF. MADHU DANDAVATE (Raja-
pur): Is he supporting him relevantly or
irrelevantly ?

DR. RANEN SEN:
and irrelevant things.

MR. CHAIRMAN : Irrelevance will be
out of order. Let him stick only to rele-

vant things.

Both the relevant

DR. RANEN SEN: Irrelevancy was
not out of order when he was speaking.

MR. CHAIRMAN: Tt would not be
unparliamentary but out of order. So, let
him atick to relevance.

DR. RANEN SEN: The railways
employ nearly 15 lakhs of workers. and
out of them, as far as I am aware, four
lakhs, and not five lakhs as the hon.
Mover has said, are casual labourers. In
1968 there was a Bill in this House called
the Contract Labour (Abolition and Regu-
lation) Bill, and it was referred to a Joint
Committee. As a member of the Joint
Committee 1 had the opportunity to visit
several places including several railway
centres. Along with contract labour
we found employment of a large number
of casual labourers also, throughout the
railways. The abolition of casual labour
has besn debated upon in this House al-
ready and all the railway trade unlons have
appealed since a long time to the Railway
Ministry to abolish this casual labour
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in the railways a uniformity
of wage scales. I am not discussing the
question whether it is good, bad or in-
different, but there is uniformity of grade
and scale whether a worker is working in
the Western Railway, Eastern Railway,
Southern Railway. or NEF Railway. But
in regard to casual labour, there is no
unformity of wages which is appre-
hensible thing. The Railways have not
considered it fit to see that the casual
labourers are paid uniformly throughout
the country.

The second facet of it, as Shri Kachwali
has told us—and the Minister himself
knows probably much better than many
of us about it—is that this casual labour
system is a breeding ground for corrup-
tion. Absolutely, corruption in two senses.
Just a day or two before the six-month
period is over, they are sacked, and then
after a few deys again admitted. This is
a sort of corruption. ‘The Ministry evi-
dently encourages it among the officers.

Secondly, it is also known to the Minis-
ter that while appointing them afresh, a
certain amount of bribe is taken by the

ek
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[Dr. Ranen Sen]
be finished in 15 days or six months
:nayear. As an MP and & member of

MPAC,Ihadthcndmtmdﬂﬂl
and inspecting the DBK  Railway
beginning from Waltair, going th:aush
Bailadilla through one of the most difficuit
tracks, through mountains, crossing rivers,
going through ravines, through jusgles in-
fested with wild animals. The whole
railway line was built for years together.
A major portion of the workers employed
were casual labour, Sometime after the
line was constructed, many of these casual
labourers were transferred from the DBK
railway line to somewhere clse and for a
pretty longer time.

That is why I say they are doing a job
which is more or less of a permaaent or
perennial natme. So fiom the point of
natural and social justice, the system of
castal labour must go. If the railways
spend a few more lakhs and employ these
workers who have acquired some ea-
perience, specially when the railways are
expinding, these workers can be fruitfully
utilised in the service of the railways.

Therefore, I would plead with the
Minister ; Shri Qureshi, to have a little
human approach and look into these cases
with an attitude of social justice.

17,00 hrs.

Sir, once, when I was a Member here
of the Railway Consultative Committee,
this question was raised and before that,
this question was rajsed in the Labour
Consultative Committee. I think the
Labour Minister—I forget the name of
the then Labour Minister—had in principle
agreed that this system of casual labour
should go, but then he esaid that since this
easual labour eystema is prevalent in the

¥s, be must consult the Railway
Minister and then make some recommenda-
tion. What consultation took place between
the two Ministers, we are not aware of. But
it 50 transpired that nothing happened in
tegard to this question of casual labour.
Therefore, I would plead again with the
Minlster 1o take into comsideration this
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question of casual labour in a humane way
and with a sense of aatural justive to thess
poor people.

‘With these words, 1 support Mr. Kach-
wal’s Bill.

SHRI P. G. MAVALANKAR (Ahme-
dabad) : Mr. Chairman, Sir, let me at the
outset congratulate my friead, Shii Hukam
Chand Kachwai, for bringing this Bill—
The Railways (Abolition of Casual I abour)
Bill, 1972. 1 am glad that he has got the
opportunity to move this Bill and speak
today, and 1 am equally sorry that such
a Bill though brought in 1972, 15 still
being discussed in 1974, and still it may
not find a pluce in the Statute-Book, and
the Government may not accept this pro-
posal as part of the Goveinment Act
an appreciable or foreseeable future

Sir, one of the interesting sidelights of
this debate today has been the fact that
the Bill biought forward by a Member of
the Jansangh Party has been supported by
two lefust parties, the CPM and CP],
rightly because they find in this particular
Bill some of the basic socialist stance for
which obviously these two parties and
some of us, although Independents, also
stand.

This debate incidentally also gives us an
insight into the valuable Friday that we
enjoy in terms of the Private Members'
Bills and Resolutions, in the sence that
although hon. Members of this House
belong to different parties——and some of
them may not belong to any party——and
they hold different views, yet, in the midst
of those differences, there are areas of
agreement, and this Bill is one such
example for an area of broad agreement.
I am glad that Shri Hukam Chand Kach-
wai is finding support from different sec-
tions of the House,
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Members who are interested speak with
knowledge and with competence and with
conoern for the subject on which they are
talking, and then loave it at that. I hope
Mwﬂlmmitthattbmidmexpm.md
in this august House, which carry weight
behind those ideas of millions of people
whom we have the honour and responsl-
bility to represent here, are implemented.
Simply because some of these views and
some of these opinions and comments arc
refiected on the fioor of the House on a
day like this, it should not make the
Government treat these views and com-
ments in a light manner or in a not serious
manner. I hope the Government will look
into this question as well.

While I say, so, I am speaking not only
with regard to this Bill but in regard to
muny such Bills which inevitably spotlight
some of the pressing issucs affecting our
public life and to which pointed attention
is drawn on the floor of the House, so
that the Government may sooner or later
—and we hope sometimes sooner than
later—put those ideas into legislative enm-
actments.

‘This Bill is simple enough. It is short
and clear and it brings out in n pointed
way one unfortunate phenomenon that we
see in our country, especially since Inde-
pendence. So many ideas have been put
into the Preamble and Directive Principles
of our Constitution. We say we are loyal
and faithful to the Constitution, but when
it comes to implementing them we do not
seem to go into the direction of imple-
mentation with the speed and sincerity with
which we ought to go. When you want
to do a certain thing which involves a lot
of financial expenditure by Government,
even the most ive Government
would think twice or three times or even
four times, because it means finding more
revenue. A developing country is bound
to have a limited revenues. ' So there is
always a question of choosing among'the
different alternatives, and there is always
the possibility of saying that ome should
do this first and that afterwards: Can
the hon. Minister say that all the projects,
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prestigious and moneprestigious, uscful and
the not so useful, in the railways, are 80
necessary and worthwhile and that they
bring welfdre to the people? In other
words, my poitit is that it is no use saying
that, because of financial implicutions we
will not do something which is good. Un-
fortunately, this idea does bother not anly
the Minister of Railways but many other
Ministries of the Government. They want
to have prestigious projects. For iastance,
why should they have so many five-star
hotels in the coustry in the name of
development of Tourism? A developing
country must use its resources in a judi-
cious way ond there should be some kind
of priority. This is one such area which
should get priority and the casual labour
in the Railways must get his legitimate
dues.

When one looks at the condition of
these casual labourers and the manner in
which they are employed and the kind of
corruption that goes into it to which a
reference was made by Shri Kachwai and
Dr. Ranen Sen, we should really call it
condemned labour instead of casual
labour. They ate condemned in more
than one sense. You are asking them to
do work which you know is of a perma-
nent nature, while you still call them
casual labour. This is a travesty of the
situation. You deny them their legitimate
due of gratuity, Provident Fund, security
of service and other benefits to which
confirmed employees are entitled. This is
an example of the subtle and open form
of exploitation by a Government which
talks in terms of socialism. I am one of
those who support the Government when
it goes in the socialist way, the progressive
way. Why should they tolerate this kind
of exploitation ? This s a very bad and
ugly form of exploitation. You call them
casual with the full knowledge that they
are not casual,

But you call them casual labour merely
becauss you wamt to avoid certain res-

gest that the
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nency in other employments.

I feel that we must not look at this
problem ooly from the human angle and
the humanitarian angle, which ame of
course important. But I want to ask: is
it morally justifiable, politically pardonable
for a government which says in one elec-
tion manifesto after another that it is
striving for the remeval of poverty and
inequality to continue this practice 7 There-
fore, if you want to do what you talk,
this is one area where you can really
exemplfy . To begin with, you can
say that those who have put in ten years
of service and more would be made per-
manent, because it would be difficult to
make all of them permanent at the same
time.

Moreover, this practice of casual laboor
is bad because government becomes res-
ponsible for providing a bad example to
others. We find in so many schools,
colleges, universities, even in textile
and other factories, etc, a teandency to
employ people casually to avoid
cape giving benefits to them. Sho
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unfair and unjust. Finally, I am thankful
to the Chair for not ringing the bell

MR. CHAIRMAN: He can have all

the time he wants.

SHRI P. G. MAVALANKAR: Then,
Sir, with sincere thanks for allowing me
to continue, may 1 say one or two more
things before I sit down.

I am very grateful o you for giving
me some more time.

In the Financial Memorandum, it has
been estimated that a recurring expenditure
of about Ry 50 lakhs annually is likely
to be involved for this purpose. I would
like to ask* 1s tlus a big amount ? When
the Rmlways are spending crores of
rupees . .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): According
to him, there gre about 5 lakh casual
labourers and the yearly expenditure on
them will be about Rs. 50 lakhs. ‘That
means, he will pay them Rs. 10 each. If
this is the scale he has in his mind, then
it is all right,

SHRI P, G. MAVALANKAR: What
is the total amount involved ?

SHRI MOHD. SHAFI QURESHY: If
it is 5 takh casual labourers, it will be
about Rs. 50 chores.
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paying some amount of mosey
workers. Why does he
account? He simply says, Rs. S0 crores. portast—you cas do something now.

, of
MR. CHAIRMAN:' He means, addi- of a permanent nature, why do you mot
tional to what they are already getting. ta start

SHRI MOHD. SHAFI QURESHI: I
these persons are permanently absorbed in  How do you expect these poor people
the Railways, they will be governed by with a i
different sets of rules under which Dear- them to do work in a dedicated meanner ?
ness Allowance and other allowances will .
be payable to them. We have to provide ~MR. CHAIRMAN: They circumvent
them medical facilities, etc. the industrial law provision by not allow-

MR. CHAIRMAN: If they were to
be made regular employees, what will be SHRI P. G. MAVALANKAR: 1 am

the financial implications? That is what 8lad, you have mentioned this. This is
they want to know. exactly my point. They are taking ad-
vantage of that; they are resorting to legal

SHRI MOHD SHAFI QURESHI: I points so that they escape the responsi-
think about Rs. 40 crores. bility involved. My point is that if you

SHRI P. G. MAVALANKAR: I am
not asking him to reply immediately, Let thet you give them good salary
him give the facts when he replies to the
debate later on.

How much money are the RailWays penefis.  Th i
spending every yoar on all kinds of pro- volvunem of mthue’ yo]n.k::n ofampect mwg‘h

jects? Why can't you at least start reduc- : :
ing the mumber of rers in & rﬁ::;:inhmuun and the working of the

phasedﬁmr? You start with taking

those who have put in 10 years' service The Rail i organi
or more and later on you do it in a prog- tion. Wea‘;‘i'&alr:a-ummﬂmﬁnﬁ:
ressive manner. as one additional department of the Gov-

later. Therefore, my fear is that this should

casual Iabour will be condemned for all points made by us and give us some
their life) time, for all time to come. Do surance.

you want that? We do not waot that

surely. Whils the problem is still some- Each Minister tells us every time when-
mmwmmwwwmmwmwmm
hﬂm&nﬁ;ﬁm.wh&mwm&uhekumm.m
cat have & phased programme, taking first are hopefully and prayfully looking to the
those who have boen casual labour for Fimamce Minister. And those fast fow
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Gays of this month are difficult days be-
cause nobody knows what is going to
heppen and what will be the government
siotments. But certainly a socialist gov-
eramient, a goverament which talks im
terms of socialism, which has before it
the Constitution of India where we have,
in the Directive principies of State policy,
a clear directive thut there should not be
exploitation, that people must be given
fair treatment and justice, must do this.
1 suggest that the Raitway Ministry should,
before long, start with this phased prog-
ramme so that they will not only earn
the blessings and gratitude of the unfortu-
nate but devoted workers in the Railways
and their families but it will also mean
indirectly showing the way to other areas
also where employers are having the same
kind of cmployment, on the basis of casual
labour.

I thank you, Mr. Chairman, once again
for giving me more time. I hope the
House will support this Bill put forwarded
House will support this Bill put forward
by Shri Hukam Chand Kachwai.

SHRI B. V. NAIK (Kanara): Hon. Chair-
man, Sir, T have gone through this brief
Bill. Some of the interruptions which I
had to make when hon. Member, Shri
Mavalankar, was speaking were motivat-
ed by the fact that neither tius House nor
the hon. mebers therc havc been in a
position, whether duling the couwrse of dis-
cussion of Private Members' Bills or even
during the course nf more intense discus-
sion of Railway Budget or the Railways,—
I consider myself as a parl and parcel
of that guilt—to give to those in
anthority clear and umambiguous decisions
ourselves. And one such case is shis. [
have repeatedly asked this question; it s
on record ; 1 wanted the Railway Ministry
to define whether the Railways are rim in
this country as a owuhlic wnitility concern
or they are run in this country as a com-
mercial enterprisa. And 1 must, regret-
fully, admit that I have not been able o
gt = categorical reply. Becamse, as was
stated, 1 suppose, the calculations in se-
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gard to the additionn] barden .on the il
way admigistration will be agked, whe-
ther it is Rs. 40 crores ar Rs. 50 crores;
and then it comes to the question of Rail-
way Budget. We again take the Ministry
as well as the peopls involved therein wo
task and ask, ‘Why bave you been in-
curring a loss?’. Is it our clear direction
in which we say, ‘Loss or nv loss, go
ahead with this and see to it that the
socialistic pattern is enforced first and
foremost in the public sector? Ome of
the oldest public sector undertakings in
this country is the Railways. Aic we going
to tell them, ‘We do not mind whether
you incur a loss or profit; go uhead with
it; we do not mind whether vou increase
the freight or increase the cost of tickel'?
We have been told by the hon Deputy
Minister himself that the Indian Rail-
ways—I am sure he will include China
also—are one of the cheapest railway
transportation systems in the entire world,

But when there is a slight price hike
in regard to the tichet price, we agamn say
that the common man is bewng fleeced.
When they incur a loss because of their
socialist measures, we say, ‘Well, here 1s
an inefficient railway administration It is
not able to make a profit.’” Now, I put all
of us to blame for this. T would categori-
cally request the Railway Ministry and the
Railway administration, for heaven's sake,
at least in the 120th year of the railways,
consider the railways in our country as a
public utility concern and have no bones
about it thereafter, come out with a defi-
nite decision and say it so and be answer-
able to some of the charges that will be
levelled.

I am saying that this system of ambi-
valence we want to have is no good. You
want profits and you want utility. In this
case T have also am opportunity to ask
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such other things " But if it is our inten- ous or important projects. Certainly you
tion—whether it is a fvestar hotel or gan have them, you can bave the five-star
mnumwmmmmmuaumwmmum

i

inst which certain criticisms have been
and which {s rumning between
and Bombay and Delbi and Calcutta
whether it be the jumbo jets against
ich also we have been hearing some
cisms, can you say that we do not
nt an excellent hotel in our copntry,
any ome say that we do not want a
fast-running train and can any one say,
‘T do not want a jumbo jet in the coun-
try? When we take a look at the fore-
most socialist countries of the world—
China or USSR, leave aside the rotten
capitalist socicties about which we have
no ambivalence, why do they invest so
much in their atomic experiments? Why
do they try to put their cosmonauts or
spacemen into space ” Why do they try
to develop their Aeroflot? Can this
money not be utilised in the socialist
society to put one more chicken into the
pot of the comrade who is working in the
mines or the comrade who is working in
the steel plants? Why do they pursue
these things, these extravaganzes which are
typical and the charaeteristic of the capi-
talist society? Becaus¢ they want to lay
down certain norms. Even the socialist
society wants to lay down certain norms
to which one would like a common citi-
zen to reach for a better opportunity. I
think it is possible even in a socialist
society to take an interest not only in
regard to comsumer’s satisfaction but also
in regard to performance and in regard to
achievements and in regard to excellence
and in regard to doing something purely
outside the material existence. In that
+way, the socialist society is more idealistic
than a half-sociatist or a capitalist society.
1 hope Prof. Mavalankar. ..

SHRI P.G. MAVALANKAR : I did oot

T¥

gia

All T was saying
why do we do it at a time when more
be done first? 1
talking more in terms of priorities
in of not having any prestigi-

dying and starving and at the cost of

basic things. My point was that a right
order of priorities needs to be followed.

SHRI B. V., NAIK: 1T see there is a
greater amount of agreement than disagree-
ment between the hon. Member and mysclf.
I may inform the hon. member that five-
star hotels have been banned now. Then,
leave aside the five-star hotels ...

MR CHAIRMAN : While putting & man
in the space, the socialist countries also
ensure minimum wage to their working
people. Please do not forget that.

SHRI B. V. NAIK: I was still on the
pursuit of goals of the society as a whole.
It is a sort of macro-socialist concept that
I was trying to submit to the Chair.

Sir, T will now come from the ‘macro’
to the ‘micro’ socialistic decisions which
we will have to take. Sir, it is possible
to put a curb on the consumption of
Indian nationals; we know, black mil-
lionaires go to these places of luxury;
stop Indians: keep it only and exclusively
for the foreigners as it is being done in
some other countries. There will be no
harm. But there again you might come
up against a sort of old British and racial
prejudice or a certain complex. Then
we will say : Look, in our own coun-
try we are not permitting our own
nationals to enter. But, that is a matter
which would amount to a deviation.

I now come back to the essential con-
tent of the Bjll. The Bill presented by
my hon. friend Shri Kachwai ji is plainly
acceptable.

AN HON. MEMBER : By Whom?

SHRI B. V. NAIK : By the Government
of India, in the Minisiry of Railways, by
our own Government who are rupping the
whole Reilway system in this couatry,
There should be no objection in principls
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hn;:tmvﬁm work, It i OSHRI B. V. NAIK: What I wapt to
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many things including our food prices,  Sir, I think something will have to be
agricultural commodities, movement, dis- done against the emeigence of the very
tnbution, etc? At this time you are ask- powerful organmsed labour aristocracy in
ing the Railway Administration to take Up this country.
anothor big burden like this. 1 would
seek the indulgence of the hom Member, MR. CHAIRMAN: Are you putting
Prof. Mavalankar : let him fix up the prior- the railway casual labour on par with
ties ; let us have priorities fo; the areas the Labour that you have just now said ?
where tonnes of rupees, tonnes of money are
Seios o Foc  extangi, there i the SHRI B. V. NAIK: Exactly contrary I
case which I want to mention. I have %M Saying. The railway adn}immnmn
nothing against it as such In the case of 1002 has to pay greater attention to the
an industry like the paper industry, in casual labour. This 18 one of the sec-
w&hme.umnhuwwnmﬁw"“memy' Thereafter comes
mmwb“nmmudhmr“mmemahmm;hemnfcrwmuheA.&Mz
of it, just nothing can be done n{;d thcroafmeopmthuhisherandhhhcr
ia'm“"’mi: It was in this spirit that many hierarchy either in the Railways or mn any
times we have asked the Minister of Other Orgamised sector. Who ctches the
Lal whyheunnmhawawmm&m-mm‘.h“}}“”f“mmpm
sive lgilation, what are the difficulties O Radio? It is this privileged orgaaised
of implementing it, etc. What I have to “Rion Which catches the imagination of
nyhthh:lfyouhmtobﬂnlinﬂ“mm‘l Kard
n;n,fqﬂewm'.uh,plouedon‘tmkemm”hmmm‘ , he
it sopli mmwnmm«w“‘““.‘”‘"‘“’?“"’“"‘“m
inmwm”. muhwmuc‘ossmiﬂwmm . He
million pocple in this country. Tm woud e o o the Agriowitual -
casual labourers do not have security, p
even fair wage being given to them. them as proletariat of this

SHRI & P. BHATTACHARYYA: West. I do
Where the work is not permanent then Marxist's jargon-—marxists’
may not have permanent worker as understood cotrectly or mot. It
example the sgricfitural Inbousers. the wrong end of the Iabour
may be cases whers the work

for a But,
where the work is permanedt, from follow the Garihi Hafao progremems
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distribution system. If you cannot give Hbour is employed for supplying drinking
them adequate commodities at a fair Water at the railway stations, but when
price, ot least establish the purchasing the summer comes to an end, their job is
power. Now, the entire public distribu- Over and they have to go. Similarly at
tion system is built up even in the well the time of harvesting, casual labour is
organised sector on the basis of rations cmployed in agriculture; their job is
which are being distributed once a fort- temporary and when the job is over, they
night or once 8 month. I would like to have to go. But we have to see whether
know in the weaker sections of our society, in the railways there are some people who
how many people earn enough to buy Work regularly but who are treated as
their provisions in a month? Particularly, c2sual labour and are not being made
the agricultural labourer is so poor. The Permanent. I am in favour of the sugges-
people earn their daily wages. They have tion that those who work in jobs of a per-
to come and make their purchases from manent nature should be absorbed if they

these circumstances, I would request you . I do not know whether the total
to do one thing. The moot point is whe- humber of casual labour on the railways

ther the public sector will give the lead/or is four or five or six lakhs; it is for the
somebody else in the matter of labour hon. Minister to tell us the exact figure;

Prof. Mavalankar said, i would be the I am all in favour of that suggestion
responsibility of the public sector to give There is no question of our denying to
a lead in the matter of labour welfare. ‘To them the benefits which the workers in
the weaker sections of the labour, that is other industries are having, when they have
mmmmwummmmmmmmmmn
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"o o
[Shrt Raghunandan Lal Bhatia]
We are very keen that more and more
people should be employed, and if we
cannot absotb them permanently at least
we should employ them casually so that
we may be able to perform our normal
fuictions Letter wherever they are of a
casual nature. 1 am not against the object
of the Bill. The object is good namely
that casual labour should bhe made perma-
nent and more and more people should be
absorbed in the regular employment of
Government. But it is not possible to
abgorb all the people, because cagual “work
will always be there. When a project is
started, or even for normal functioning
sometimes, there will be some jobs which
will require additional hands. Suppose a
soal rake comes we have to employ casusl
labour in order to unload it, and the
labour has to be casual because the rake
does not gome every day. In the railway
workshops also sometimes we find that
additional jobs have to be done for which
more people are called for such as turners,
weight-lifters, and so on.

If the demand is that we should make
them all pertnanent even when they are
employed for small jobs only for a tem-
porary period, it would be very difficult,
because apart from the railways being a
service organisation, we have also to see
whether it functions economically. If we
go on loading them with more and more
jobs like this, the result would be that
they will not be able to function properly
and a day may come when we shall have
to consider how to make it function eco-
nomically or we may have to stop new
fines which are not working economically
and dispense with the services of those
employees who are working there on a
permanent basis or whether we should take
casual labour only for that purpose, I
feel that casual labour should be accom-
modated in casual jobs, so that we have
more and more people under employment.
1 think the object is very tlear., T would
like the hon. Minister to assure us that
the maximum number of casual labour
who could be accommodated on permanent
works in new vacancies which a rise are
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80 atcommodated and they are given first
preference when mew vacancies arise.

Secondly, out of the present number, if it
is possible to accommodate the maximum
number of people, # should be done.

SHRI INDER 3. MALHOTRA (Jammu):
I am glad my good and old friend, Shri
Kachwai, has for a change tried to focus
the attention of this House on & very im-
portant ard basic issue which is before the
nation, This problem of casual labour,
cither to be made permanent or given bet-
ter wages or other amenities available to
other permanent government employees, is
not a new one. It is as old as this country.
In the past also, we have made efforts to
solve this problem of casual labour, whether
it is ir the field of railways, agriculture or
any other.

As far as casual labour ir the Indian
Railways is concerned, T would request the
Ministry of Railways to categorise the jobs
which are available to be hundled by casual
labour, From my personal experience, I
have secn casual labouiets working as peons
in offices. I a casual labower is to do
the work of a peon, I think there is no
justification for heeping him casual. If a
particular job is purely of a casual nature,
let us say that a person is required to do
a particular job for a month or two in a
year, I can understand the plea that there
is no justification for paying him for the
rest of the 10 months for working two
months a yecar. But as 1 said, it is very
necessary for the Railways to categorise the
jobs and say that such and such jobs will
be on a casual basis for which only casual
labour will be employed. By this means,
it will be possible for the railways to eli-
minate certain jobs which even today are
done on the basis of daily wages and put
them in the category of permanent jobs
a:ed engage permanent labour for doing
them.

Then it also happens that labour s
employed for two or three months, but his
services are required for a further two
months for which sanction is not imme-
diately available. Thus he is Iaid off for
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a week or ten days. This creates a great
hardship for that poor lsbourer. I a
labourer has been engaged for two or three
months and if his services are again required
after a gap of ten days when the regular
sanction for the further employment is
availuble from the concerned authorities, for
these ten days Ministry should consider
compensating him. He should not sufter
on that account.

There is no quairel as far as the objec-
tive is concerned. There is no quarrel over
the nobility of the principle of making the
conditions of casual labour better, As my
hon. friend Shri Naik was saymnz, this is
not a ptoblem confind to the Indian Rail-
wavs, Casual labour is working in other
sectors of our economy and is in a worse
conditicn compared to the Indian Rail-
ways, Theiefore, as some other friends
have suggested, I would also like that Gov-
ernment should bring forward a compre-
hensive labour Bill to take care of ull the
problems which all kinds of casual Iab-
our has been suffering from for a number
of years in this country. Whatever limited
resources aie available with us today, we
should try to give priority to solving these
problems, onc by one. We should gradual-
ly proceed towards that aim and goal
which we want to achieve, to give better
working conditions and better wages to all
kinds of labourers working in this coun-

try.

In the end, I would, however, make ano-
ther suggestion to the hon. Minister. As
far as possible, the employment of casual
lubour should be limited to the local peo-
ple. If casual labour is to be imported
from one State to another, and if the poor
fellow is to be given work just for 15 days
after which he is no longer required, he is
again on the streets. This should not be
encouraged. Therefore, I would very hum-
bly request the hon. Minister that he may
kindly give his attention to the immediate
problems and solve those problems by which
immediate relief and benefit can be given
tc the causal labourers who are working in
the Indian Railways.

PHALGUNA 3, 1895 (S4KA)
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SHRI K. LAKKAPPA: Mr. Chairman,
Sir, Mr. Kachwai is elways conservative
and now he thought that inevitably his
mind has to be changed towards a humas
aspect of this problem. Of course, every-
ome is accepting the human aspect of the
stand taken by him. The problem that he
is posing today is very human, becanse
he has brought forward a Bill which, even
though it is not comprehensive and does
not touch all sections of casual labom
who are working in the various public
undertakirgs in the country, the railway is
the biggest public utility service wherein
several casual labourers are involved. At
the same time, this aspect of the matter has
to be seen from a humane point of view,
and the human labour has to be respected.
Whether it is shilled or unskilled, wherever
this human power is involved in a public
undertakings, it has to be disciplined in such
a way that no casualty occurs and the sys-
tem of livirg is improved and not impaired.

Even today, the tremendous manpower is
not respected’ by the public undertakings
because of the fact that the casual labourers
wlio are working in the various spheres of
the 1ailways have not been recognised,
whether they are skilled or unskilled, and
they bave not been consolidated by the
Ministry, and that is why there is a tremec-
dous unrest and also there is no co-ordina-
tion and co-operation in respect of the
human power involved in this great orgam-
sation.

Therefore, the tremendous task done by
the casual labourers is another great con-
tribution to the railways and so it has to
be respected ultimately. I know that diffi-
culties of the Government because of the
embarrassing situation. 1 do not want to
mention it. If in a particular railway or in
the railways as a whole, the casual labourers
are recogmsed, again there will be the
cusual labowners and others in the public
urdertahi.g who will agitate in the matier.
I do not say that they should not agitate,
but it has to be taken at a national level,
and it has to be consolidated, and the
labour laws bave to be emacted in a con-
snlidated way.
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[Stri K. Lakkappa)

Therefore, tefors taking any steps, let
the Raitwey Ministry appomi o commis-
sion of inquiry to go into the quéestion of
shsual labeurers who are working in varioss
Loategories and sce what the financial in-

yotvement will be, so that they can ease the
stuahion in 1hiy respect.

I would cite the Southern Railways an
£xample. Thoic the tremendous manpower
das not beer rospected, because many of
the contractors who are directly involved in
the construction and other activities of the
Jailways have engaged manv  unskilled
jabourers

In Karpataka they are working in stone-

of employment without any respect being
ghown to them; their family life is dis-
turbed and many persons move from one
er like nomadic tribes., They
for a few days and then
of employment. A public
pndertaking like the Railways should make
an see that the jobs are categorised
be made permarent. There
retrenchment of labour after
is over, because you know that
be re-employed. This should
be approach. The labour laws
have not been implemented because the
thinks that the employees
backbone of the Railway Ad-

£
:

MR. CHAIRMAN : Mr. Lakkappa may
continue his speech next time. This debate

17.56 e,
STATEMENT RE. FOURTH MEETING
OF THE INDO-IRAN JOINT
COMMISSION

'‘THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI SWARAN SINGH) : 1 was

discussions which I had conducted my
counterpart on the Joint Commission, H.E.
Dr. Hushang Ansari, the Minister of Fco-
romy in the Government of Iran.

Iran is the most important supplier of
crude o1l to India and I am glad to inform
Honourable Members that agreement has
been reached to enable the Madras Re-
finery to expand its capacity from 2.8 mil-
fion tons to 3.5 million tons per anoum, an
inciease of approxumatcly 25 per cent. The
crude for this expansion will be supplied by
Iran.

In addition to the expansion of the Mad-
ras Refinery, Iran has also agieed to provide
on a farrly long term basis additional crude

to help supplement present availability to
us.

It gives me great satisfaction to inform the
House that Iran has also agreed to extend
financial facilities which would cover
existing supplies to Madras Refinery as also
the additional supplies of crude.

It has become neceasary to step up our
exports in order to meet the much heavier
foreign exchange bill to enable us to

%



